T T T g ¢ T T T S e 4 e o s s e e

TN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL, BENCH, NEW DELMI.

Rexdin . No.0A 1839/ 1991
shri R. Ssahail
Versus
tdon of Indis

For tho Applicant

For the Respondents

Corams

Tha Honthle Mr. PUK.

™Hhe Hontble Mr. B.N.

Date of decision:06.11.1997.

<« AN Yeant.

« . Respondent.a

.. L.8hri MM, Sudan,

Counsel

Kartha, vice Chai rma-m‘( I

phoundival . Member (Admn.)

1. whether Reporters of local papers may

by allowed to see the Judoment? }u

7. To b referred to the Reporters or

not? Mo




Judoment (Qratl)
(of the Bench delivered by Hon'ble Shri P_K.  Kartha,

Vies Chairman(1))

The learned ‘cxn.ms@'t. for the amlicant
states that he  has been offered reqular appoi ntment.
ag Assistant Director on the basis of the
recommendations  made by the UPSC. T view of this,
he does not wish  to pursue the present.  appl lcation.

aA ¢

They application ig, therofore, di f;mmﬁ.mAm thdrawn.

There will be no order as to costs.
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(R.H.Dhoundival) (P.K.Kartha)
Meber(A) vice Chaiman(.])
N6.11. 1997 V.11, 1997
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